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BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO.182 OF 2023 (WZ) 

 

Prasad Haribhau Jadhav      …. Applicants  

& Others  

Versus 

M/s Godavari Biorefineries Ltd.     .…Respondents  

& Others 

 

Interim Rejoinder to the Reply filed by the Respondent No 1 i.e. 

Godavari Biorefineries Ltd. by the Applicant No 1 

 

1. The Applicant states that response from the Respondent No 4 i.e. the 

Hon’ble District Collector and the Respondent No 5 i.e. the Sub 

Divisional Officer, Shirdi is awaited. The Applicant states that 2 

remainders have been sent to the Sub Divisional Magistrate by the 

Upper District Collector and the Applicant is relying on recent 

communication issued by the Respondent No 4 directing the 

Respondent No 5 to submit a self-explanatory report before this 

Hon’ble Tribunal. The said communication is dated 25.11.2024 

having reference no DC / Off / 9 B / 1195. A copy of the said letter 

by the District Collector is also sent to this Hon’ble Tribunal. The 

Applicant states and submits that the response from the Respondent 
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No 4 & 5 would be extremely necessary in deciding the present 

application. 

 

2. The Applicant states and submits that the status of compliance of the 

directions passed by the Special Bench of Hon’ble National Green 

Tribunal in EA No 58 / 2016 is not available and the Respondent 

Nos 4 & 5 are thus also required to provide status report of 

implementation of the said Order dt. 27.09.2021 and more 

particularly Para 61 b & c of the Order passed in OA No 68/2014.  

The report regarding the compliance to aforesaid is necessary for 

deciding the present application since it relates to the same subject 

matter i.e. the environmental damage done to the river and adjoining 

areas of Village Vari near the Respondent No 1’s factory. 

 

The Applicant begs to reproduce the observations made by the 

Hon’ble National Green Tribunal in EA No 58 / 2016 filed under 

OA No 68/2014 along with IA 3/ 2020 and IA 76 /2021:- 

 

“Under issue No. 1 it was held that the application was not barred 

by limitation. Under issues No. 2&3 it was held that ground water 

pollution was being caused by the activities of the unit. Under issue 

No. 4 it was found that the remedial measures taken were not 

adequate. Under issue No. 5 it was held that industrial unit was 

liable to pay compensation for loss caused to the land owners, close 

polluting activity and undertake remediation measures. Under issue 

No. 6 it was held that the authorities had failed to take adequate 

action.” Operative part of the order is reproduced below:- 

 

1to60…xxx……………………….xxx…………………………..……….x

xx  
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61. In view of the foregoing discussions, the Application is partly 

allowed with following directions which are being issued; under 

Section 14, 15 and 19 read with Section 20 of National Green 

Tribunal Act, 2010.  

 

a. CPCB shall immediately prepare a ground water remediation 

action plan in the area of 2 km from the industry location, including 

methodology cost and time bound action plan, techniques for 

verifying its adequacy. CPCB may take help of expert institutes like 

NEERI, IGRI Hyderabad, M.S. University, CGWB etc as required 

or even form a expert committee for such work. Chairman CPCB 

shall ensure that such action plan is ready within a time frame of 

two months, on priority basis. MPCB shall provide all necessary 

assistance to CPCB in this regard.  

 

b. Such program shall be executed through Collector, 

Ahmednagar who shall form a local level committee with 

representatives of GSDA, agricultural department, CPCB, MPCB 

and CGWB or any other agency as may be required. The 

committee will be responsible for executing the remediation 

program with overall guidance and supervision of CPCB in next 

one year, or the time prescribed by CPCB in the remediation plan. 

CPCB shall be overall incharge and responsible for planning and 

executing such remediation program.  

 

c. The said committee shall also assess the damages to agriculture 

(land/yield) by carrying out necessary survey by taking help of 

Agricultural university of Rahuri. We expect the Vice Chancellor 

of the university to provide required expertise (not handling earlier 
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industry references) and laboratory infrastructure for such study. 

Collector Ahmednagar shall make necessary request to Vice 

Chancellor for such assistance with copy of this judgment. Such 

exercise shall be completed in next 3 months, as already a protocol 

has been developed by University in this regard.  

 

d. CPCB shall enforce the consent management regime at the 

industry on adhoc basis by way of stop gap arrangement, till such 

time that the industry upgrades the pollution control systems as per 

requirement of law and conditions of consents and directions issued 

to Industry from time to time. However, MPCB shall ensure the 

compliance of its directions or can take contemplated actions which 

were planned before this judgment.  

 

e. The chemical plants of the industry shall be closed till separate 

ETP and adequate disposal and reuse/recycle facilities with 

required data loggers/record system are provided by the industry 

which shall be verified by CPCB in terms of observations and 

recommendations made by M.S. University Baroda. CPCB shall 

forthwith issue such directions after giving sufficient time to industry 

to safely close its chemical activities, may be with 72 hrs notice. The 

industry shall ensure safe closure and also safety of all the chemicals 

in the premises.  

 

f. The industry shall be liable to pay and bear all the cost of 

remediation of ground water and land, as may be required, 

including studies and actual execution of remediation works, 

besides compensation if any as decided by above directions. They 

shall initially deposit sum of Rs. 50 lakhs (Rs. fifty lakhs) with 

Collector in the escrow account of the Collector’s office and Rs. 5 
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lakhs (Rs. Five lakhs) with CPCB for such purpose within next four 

(4) weeks, failing which the Collector shall realise the said amount 

under the Maharashtra Land Revenue Code, 1966, due from them. 

A compliance Report in this behalf be submitted by the Collector, 

within four (4) months to this Tribunal. g. Considering the pollution 

of well water, the Applicants are entitled for compensation of Rs. 2 

lakhs (Rs. Two lakhs) towards each well besides the remediation and 

damages as directed above. This amount shall be paid by Industry 

to Applicants through Collector, Ahmednagar within 4 weeks. h. A 

compliance report shall be submitted by CPCB and Collector on 

monthly basis, till the entire remediation exercise is complete. i. A 

compliance report shall be submitted by the Chief Secretary 

Maharashtra and SEIAA Maharashtra as related to directions in 

para 52 and 60 respectively. A copy of this order to provided to the 

Chief Secretary and SEIAA by MPCB through its R.O. immediately 

in next one week. We also direct the Chief Secretary to issue 

necessary instructions to all field level agencies for an early 

execution of such remediation activity. j. The Respondent NO.1 and 

MPCB shall pay Rs. 25,000/- (Rs. Twenty five thousand) each to 

Applicants as cost of this Application in four (4) weeks and bear 

their own.” 

 

3. The Applicant states that the Respondent No 1’s business is of 

perennial nature and hence its production and sales data should be 

compared in order to find the extent of pollution caused to the 

environment. The Applicant states that the Respondent No 1 

deliberately shuts down or reduces its manufacturing output when 

any Committee is expected to visit the factory premises and hence 

the extent of pollution cannot be concluded on the basis of a short 

enquiry. The inspection of the factory premises through a 3 Member 
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Committee appointed by this Hon’ble Tribunal thus had natural 

limitation of conducting a brief enquiry of re-collecting samples 

from the disputed pits in Godavari River and inspecting the factory 

premises of the Respondent No 1. The scope of the said Enquiry 

Committee was thus very narrow and a through enquiry is required 

to assess the actual extent of damage caused to the environment by 

the Respondent No 1 and which was also observed by this Hon’ble 

Tribunal in OA No 68 / 2014 and EA No 58 / 2016.  

 

4. The Applicant states and submits that the Respondent No. 1 i.e. 

Godavari Biorefineries Ltd. is holding large parcels of land in 

Village Wari along with its Affiliates viz., Somaiyya Investment 

Properties & Investment Private Limited, Somaiyya Chemicals & 

Industries Pvt. Ltd., & Somaiyya Vidhya Vihar. The Applicant has 

produced some certified extracts of some of the lands.  

 

5. The Applicant seeks intervention of the Respondent No 4 & 5 with 

respect to the total land holding of the Respondent No 1 and its 

Affiliates since these lands are located at very close proximity to 

Godavari River and the factory premises of the Respondent No 1. 

The Applicant apprehends that some lands show glaring 

discrepancies on the face of the record and these discrepancies could 

be in the nature of such lands being non-transferable i.e. Class 2, 

excess holding of Agricultural Land in violation of the Agricultural 

Land Ceiling Laws, non-use of land, unapproved / rejected entries 

by Revenue Officer, conflict of names and survey numbers / gut 

numbers in various Revenue Records viz., 7/12 Extract, 8 A etc.  
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6. The enquiry into the holding and location of the such lands is crucial 

due to the proximity of such lands with the Respondent No 1 factory 

and Godavari River.  

 

7. The Applicant states that lot of these records are either rejected or 

pending approval and many such records also reflect in the names 

of individuals in different revenue records. The Applicant is 

submitting certified record (online as well as offline) with respect to 

“Khata Number” 1282. The Certified Copy 7/12 Extract from 

Talathi dt. 09.12.2024 and the Certified 8 A Extract show different 

owners. The Applicant is also submitting extracts of some more 8A 

records with respect to the Respondent and its Affiliates showing 

such glaring discrepancies in land records. The Applicant states that 

the said lands are very much in the control of the Respondent No 1 

and hence it cannot be said that the factory premises of the 

Respondent is situated far from Godavari River. The Applicant is 

also submitting a map to substantiate the location of some of the said 

lands owned by the Affiliates of the Respondent No 1 and its 

proximity to both the factory and Godavari River. 

 

8. The Applicant states that the said Khata Number 1282 is with 

respect to land bearing Gut No. 139/1 which is adjoining to the land 

owned by the Respondent No 1 viz., 139/2. The said Gut No 139/1 

was the subject matter of OA No 68 / 2014 filed by Mr. Ashok Gabaji 

Kajale and others before this Hon’ble Tribunal. The said O.A. was 

decided on19.05.2015 holding the Respondent No 1 responsible for 

environmental damage and ordering compensation to the Applicant 

No 1 in the said OA 68 / 2014 for environmental damage caused to 

well water. The Applicant states and submits that subsequently an 

Execution Application 58/2016 was filed by the said Mr. Ashok 
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Gabaji Kajale and which was decided on 27.09.2021. That the 

Authorised Person of the Respondent No 1 Mr. Suhas Ghodge 

thereafter exchanged the said land of the said Applicant Mr. Ashok 

Gabaji Kajale in his capacity as Director / Authorised 

Representative of the Affiliate of the Respondent No 1 viz., M/ S 

Somaiyya Properties & Investment Private Limited vide sale deed 

dt. 30.12.2021 in the office of Sub Registrar of Assurances, 

Kopargaon vide Document No 5427. The consideration for the said 

agreement as per the said Exchange Agreement was Rs. 

1,16,00,000/- The said Mr. Suhas Ghodge has also filed reply on 

behalf of the Respondent No 1 in the present proceedings. The 

Applicant further states and submits that the son of Mr. Ashok 

Gabaji Kajale i.e. Mr. Dnyeshwar A Kajale is presently employed 

with the Respondent No 1 as per the employment records submitted 

by the Respondent No 1. 

 

9. The Applicant states that this is the same land i.e. Gut No. 139/2 

adjoining the “Balantanicha Odha” from where the Respondent No 

1 is alleged to have been discharging effluents into Godavari River. 

Thus, it is evident that the Respondent No 1 holding / controlling 

lands at very close proximity to Godavari River. The Applicant 

states that similarly other lands viz., 137, 151, 177, 174, 173,171, 

479, 478 held by the Affiliates of the Respondent No 1 are in close 

proximity of Godavari River.  

 

10. The Applicant No 1 states and submits that his land is situated 

at Gut No 351 and the Respondent and its Affiliates are holding 

lands nearby i.e. Gut No 342, 345, 331, 344, 333, 329,356 and the 

said lands are also close to water bodies which eventually join the 

Godavari River and hence the Respondent No 1 is suspected to have 
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been polluting the entire adjoining area of more than 5 kms radius 

around its factory premises.  

 

11. The Applicant is also relying on letter issued by the 

Respondent No 6 i.e. the Wari Gram Panchayat stating that the water 

in wells / borewells in Village Wari is unfit for drinking and 

presently the Respondent No 1 is supplying water to some of the 

areas which do not have pipeline connectivity. The said letter is 

dated 15.04.2024 bearing No. Gram Panchayat Outward No 2 / 2024 

/ 2025.  

 

12. The Applicant is also relying on communication dated 

22.10.2024 issued by the Sub Divisional Engineer, Godavari Canal 

bearing Outward No Goda Ta Ka / Prasha / 880 / 2024 warning the 

Respondent No 1 of strict action for discharging sewage water in 

Godavari River.    

 

Parawise Reply of the Applicant to the Affidavit In Reply filed by 

the Respondent No 1 dt. 16.11.2024  

 

13. With Respect to Para 2 & 3 - The Applicant states that there 

are numerous latches and environmental lapses on the part of the 

Respondent No 1 as has been observed in the prior proceedings filed 

before this Hon’ble Tribunal i.e. OA No 68 / 2014 and EA No 58 / 

2016.  That the Respondent No 1 is also supplying water to parts of 

Village Vari since village water is not fit for consumption.  

 

14. With Respect to Para Para 4 –The Applicant No 1 states that 

since the Respondent No 1 engages in perennial activity the 

production and sales date for atleast 1 year has to be studied as the 
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Respondent No 1 intentionally reduces its production activities in 

anticipation of inspection / visit by Regulatory Authority and the 

Committee has also expressed its inability to collect samples from 

due to peak summer and that the sample collected from one pit has 

shown contamination. The Applicant states that Committee was not 

expected to conduct comprehensive survey and the fact that the 

Respondent No 1 was holding several lands adjoining the Godavari 

River through its Affiliates and hence fresh enquiry should be 

conducted.  

 

15. The contents in Para 5 are in the nature of personal allegation 

against the Applicant No 1 and the Applicant No 1 states that his 

sole intention to file the present application is to stop the ill effects 

caused to personal health, farming activities as well as damage to 

the surroundings. The vehicle chasis of Applicant No 1 has been 

replaced by the Respondent No 1 on 2 occasions due to the 

environmental pollution that led to the rust and decay. The said fact 

is admitted by the Respondent No 1. The well water of the Applicant 

No 1 is also contaminated and visiting the Applicant No 1’s premises 

to examine the damage to well water and soil was not part of the 

work entrusted with the Committee appointed by this Hon’ble 

Tribunal. 

  

16. Para 6 : The Applicant has never instigated other applicants 

and all the applicants are part of the present proceedings out of their 

free will. The Applicant No 1 states that, on the contrary, it is the 

Respondent No 1 which often tried to persuade the villagers and co-

applicants and many other complainants through lucrative proposals 

and which is evident from numerous incidents such as supply of 

drinking water, replacing chasis vehicles which were damaged due 
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to the pollution caused by the Respondent No 1, offering jobs to 

keen of complainants / whistle blowers, offering to purchase / 

exchange of land etc. The Respondent No 1 has not stated as to what 

information has been suppressed by the Application. The 

Respondent No 1 has suppressed information about holding large 

land parcels through its Affiliates. The transactions with respect to 

acquisition of land by the Respondent No 1 and its Affiliates are 

apparently suspicious and they need to be investigated. 

 

17. Para 7:  The Respondent No 2 has already admitted discharge 

of polluted water by the the Respondent No 1 into the river stream 

adjoining Wari area on 2 incidents viz., 6.06.2023 & 29.11.2023. 

The Committee appointed by this Hon’ble Tribubnal has observed 

that during inspection in May 2024, the alleged water pits related to 

discharge spots on the aforementioned incidents were found to be 

dry due to peak summer. However, sample taken from one of the 

pits have shown contamination in very large amount the faulty 

sample collection is also evident from the committee report 

 

18. Para 8-18: The Applicant states that the volume of the 

discharge / effluent vis a vie production data has to be studied in 

order to conclude the extent of pollution and which was not possible 

during the inspection carried of during 2 days in May 2024. The 

Applicant states that the Respondent No 1 has dumped polluted 

water into Godavari River on numerous occasions and it is easier for 

the Respondent No 1 to do so due to its extensive control over large 

land parcels in Vari Village. The Respondent’s data with respect to 

the Pollution Control Systems for atleast 1 year should be 
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independently analyzed by an Environmental Audit Agency in order 

to determine the extent of air and water pollution.  

 

19. Para 19-24: The Respondent has drawn incorrect conclusion 

with respect to deterioration of run-off water by the Committee and 

Committee has merely expressed its unwillingness to draw any 

conclusion due to unavailability of samples and lack of knowledge 

of the land holding of the Respondent No 1 in the areas lying in the 

vicinity of Godavari River. The Respondents have not supplied with 

any documents or furnished comprehensive information regarding 

the steps taken in compliance to the suggestions made by the 

Committee and the Respondent. The source of run-off of water 

towards the Godavari River from Balantin Nalah needs to be 

reconsidered in the light of the lands held / controlled by the 

Respondent No 1 and its Affiliates. The Respondent has deliberately 

cut down on its production and ensured lower emission during the 

time of visit of the committee and hence the annual data should be 

compared and its reference has to be included in the finding which 

is presently missing in the committee report. The reports submitted 

by the Respondent No 1 are old and suffer from the same defects 

and which acknowledged and subsequently rectified by the 

Committee at the time of collecting samples. That many reports are 

illegible and not attested and hence they cannot be accepted. 

 

20. Para 26 – The Report from the District Collector as regards to 

the Compliance to the directions passed by the Hon’ble Principal 

Bench of NGT in EA No 58 / 2016 may kindly be perused besides 

enquiring into the location of lands by the Respondent No 1 and its 

Affiliates in close proximity of Godavari River. 
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         Applicant No 1 

         Prasad H Jadhav 

Place: Kopargaon 

 

Date:  23.01.2025 
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Note: Notarisation not required since document is attested by Gram Panchayat.

Attestation by Counsel of Applicant in Translation below.



Outward no, Godataka / Admin/ / 880 / 2024 

Date 22.10.2024 

 

To, 

The Manager  

Godavari Bio Refinery Pvt. Ltd., 

Kanegaon, Tal Kopergaon  

Dist Ahmednagar 

 

Subject:- Discharging used and polluted water in the River Godavari 

According to the above mentioned subject , it has come to our notice that on 22/10/2024 , the untreated 

water from your Organisation was discharged into the Godavari river. You should not release such water 

in the river. If it is found that you are releasing such untreated water into the river, stern legal action shall 

be taken against you.  

This is for your information and further action please. 

 

           Sd/- 

Sub Divisonal Engineer 

Godavari Kalva  

Upavibhag Kopargaon 

 

 

TRUE AND FAIR TRANSLATION     SELF ATTESTED BY  

Adv. Abhiraj S Kulkarni 

 

Note: - Self Attested by the Counsel representing Applicants, hence not notarised. 
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Note: Notarisation not required since document is attested by Gram Panchayat.

Attestation by Counsel of Applicant in Translation below.



 

 03.04.2024 

To, 

Prasad Hirabhau Jadhav 

Ra. Vari 

Taluka Kopargaon  

Dist. Ahmednagar 

 

Subject: - Right To Information Act 2005  

Reference:- prasad Hirabhau Jadhav , Vari Prapt Date:- 16/04/2024 

 

With reference to the captioned RTI application- 

 You are hereby being informed, that Vari gram panchayat has been supplying well water to those places 

(LANDS) which do not have a pipeline connectivity.  

The water source or the well water within the village is not suitable for drinking purposes and hence 

Godavari Bio Refineries limited Sakharwadi is supplying water through tankers. 

Jal Jeevan Mission Scheme is approved for the village and it is expected to be functional within the 4-6 

months post which the gram panchayat would be able to supply drinking water.  

       

SD/- 

       RTI OFFICER & VILLAGE DEVELOPMENT OFFICER  

GRAM PANCHAYAT VAARI 
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Note: Notarisation not required since document is attested by Sub Divisional Engineer of State Government

Attestation by Counsel of Applicant in Translation below.



 

GRA. PANCH. Outward No. 2/2024/25 

 

To:-  

Mr. Prasad Hirabhau Jadhav 

Vari , Taluka Kopargaon  

Dist. Ahmednagar 41038 

 

Subject: - Regarding Water Supply in the Vari Village.  

Reference:- Application on 12/04/2024 

From:- Gram Vikas Officer , Vari Grampanchayat , Kopargaon , Dist. Ahmednagar 

 

With reference to the captioned RTI application- 

 You are hereby being informed, that vari gram panchayat has been supplying well water to the areas 

where population is scarce where pipelines connectivity is unavailable. 

The water in the Bore wells and wells is not appropriate for drinking , hence the water needed by the 

village for usage and irrigation is given by a tanker which is provided by Godavari Bio Refineries Ltd. 

Sakharwadi.      

 

SD/- 

       GramVikas Officer 

Grampanchayat Vari  

Taluka Kopargaon 

 

 

 

 

 

 

 

25 / 52 985



CamScanner

26 / 52 986

https://digital-camscanner.onelink.me/P3GL/g26ffx3k


CamScanner

27 / 52 987

https://digital-camscanner.onelink.me/P3GL/g26ffx3k
Copy has been marked to Hon'ble Green Tribunal. Attestation by Counsel of Applicant in Translation below.



 

MAHARASHTRA GOVERNMENT 

DISTRICT COLLECTOR OFFICE AHILYANAGAR (HOME DEPT) 

EMAIL: HOMEBRANCH.AHMEDNAGAR@GMAIL.COM 

------------------------------------------------------------------------------------------------------------------------------------------ 

Hon’ble Green Tribunal       Kra DC / Karya / 9B 1195 / 2024 

Urgent / Important       Ahilya Nagar Dt. 26/11/2024 

 

To, 

Sub Divisional Magistrate  

Shirdi  

 

Subject: Intimation of Admission & Date of Next Hearing 

Original Application No 182 of 2023 (WZ) 

With  

IA No 237 / 2024 IN OA No. 182 / 2023 (WZ) 

Prasad Haribhau Jadhav    ………. Applicant 

Versus 

M/s Godavari Biorefeniries Ltd. & Others  ………. Respondents 

 

Reference:-  1) Letter Received from Abhiraaj Kulkarni, Advocate Off No 2 Second Floor Sai Krupa 

Apartments Opp Sane Dairy dt. 26.09.2024 (Received on 22.11.2024) Bhandarkar Road Pune 

2) Letter issued from Our Office dt. 17.10.2024 having no. DC / Karya 9B / 1067-1/2024 

3) Order passed by Hon’ble National Green Tribunal dt. 22.11.2024 (Received on 26.11.2024) 

We have been informed by Adv. Abhiraj Kulkarni about the application filed by Prasad Jadhav against M/s 

Godavari Biorefineries Ltd. Sakharwadi, Taluka Kopargaon District Ailhyanagar in Hon’ble National Freen 

Tribunal bearing OA No 182 / 2023 (WZ) with IA No 237 / 2024 IN OA No 182/2023 9 (WZ). The Hon’ble 

Tribunal has vide orders dt. 13.09.2024 directed our presence in the said proceedings and next date of 

hearing is scheduled on 22.11.2024. You are requested to conduct enquiry on behalf of Hon’ble District 

Collector and submit self-explanatory report and you have already been directed to do so by the 

Correspondence No 2 as referenced herein.  
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The hearing dt. 22.11.2024 has been concluded and copy of the order of the Hon’ble Green Tribunal is 

annexed herewith. It is noticed that the Respondents Nos 1-3 have submitted their replies but other 

Respondents have not appeared in the said proceedings and hence the other Respondents have been 

given another opportunity on 24.01.2025 to submit their response / affidavit. 

 

Hence you are (directed) to comply with the orders passed and submit self-explanatory report on 

24.01.2025 before the Hon’ble Tribunal. You are directed not to delay the required action. 

 

Sd/- 26.11.2024 

(Rajendra Patil) 

Upper District Collector, Ahilyanagar 
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Note: Notarisation not required since document is attested by Gram Panchayat.
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Note: Note: Notarisation not required since document is attested by  Talathi
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एकूण 0.6300 0.0000 0.6300 0.45 0 3.15 0.45 4.05

151 0.6300 0.0000 0.6300 0.45 0 3.15 0.45 4.05

टीप :- उ त रकाना .३(अ) मधील लागवडी यो य े  हेच आकारणीस पा  राहील. पोटखराब े ावर आकारणी लागू नाही.

गाव नमुना सहा 
मधील न द

भूमापन मांक 
व उपिवभाग मांक

वसुलीसाठीे एकूण

लागवडी यो य े पोटखराब े
(लागवडी यो य 
नसलेले)

एकूण े आकारणी 
कवा जुडी

दुमाला 
जिमनीवरील 
नुकसान.

थािनक उपकर
िज.प. ा. प.

(हे.आर.चौ.मी) (हे.आर.चौ.मी)
(१) (२) (३अ) (३ब) (३क) (४) (६अ)(५) (७)(६ब)

(हे.आर.चौ.मी)

खाते मांक : 1228 ( सामािजक सं था ) खातेदारांची नावे : सोमै या पट ज अँ ड इ वे टमेट ाय हेट िल. साकरवाडी .

 हा खाते उतारा अिभलेख ७/१२ या डीिजटल वा रीत डेटा व न (िद. 22/01/2025  वेळ 05:55:29 PM रोजी)  तयार झाला  
अस यामुळे यावर  कोणा याही सही-िश याची आव यकता नाही. ८-अ डाउनलोड व वैध िद. : 22-01-2025  वेळ : 05:55:09 PM. , 
वैधता  0320000106213426 हा  पडताळणी मांक वाप न https://digitalsatbara.mahabhumi.gov.in/dslr/ व न तपासावी.

 
. 1 / 1

वष : 22-01-2025गाव नमुना आठ - अ
धारण जािमन ची न दवही (कृिषक)

( आसामीवार खतावणी --जमाबंदी प क )
गाव:  तालुका: िज हा:वारी कोपरगाव अहमदनगर

2024-25 अहवाल िदनांक :
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एकूण 4.8970 0.0000 4.8970 49 0 343 49 441

171/1 4.8970 0.0000 4.8970 49 0 343 49 441

टीप :- उ त रकाना .३(अ) मधील लागवडी यो य े  हेच आकारणीस पा  राहील. पोटखराब े ावर आकारणी लागू नाही.

गाव नमुना सहा 
मधील न द

भूमापन मांक 
व उपिवभाग मांक

वसुलीसाठीे एकूण

लागवडी यो य े पोटखराब े
(लागवडी यो य 
नसलेले)

एकूण े आकारणी 
कवा जुडी

दुमाला 
जिमनीवरील 
नुकसान.

थािनक उपकर
िज.प. ा. प.

(आर.चौ.मी) (आर.चौ.मी)
(१) (२) (३अ) (३ब) (३क) (४) (६अ)(५) (७)(६ब)

(आर.चौ.मी)

खाते मांक : 1228 ( सामािजक सं था ) खातेदारांची नावे : सोमै या पट ज अँ ड इ वे टमेट ाय हेट िल. साकरवाडी .

 हा खाते उतारा अिभलेख ७/१२ या डीिजटल वा रीत डेटा व न (िद. 22/01/2025  वेळ 05:55:29 PM रोजी)  तयार झाला  
अस यामुळे यावर  कोणा याही सही-िश याची आव यकता नाही. ८-अ डाउनलोड व वैध िद. : 22-01-2025  वेळ : 05:55:10 PM. , 
वैधता  0320000106213426 हा  पडताळणी मांक वाप न https://digitalsatbara.mahabhumi.gov.in/dslr/ व न तपासावी.
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वष : 22-01-2025गाव नमुना आठ - अ
धारण जािमन ची न दवही (अकृिषक)

( आसामीवार खतावणी --जमाबंदी प क )
गाव:  तालुका: िज हा:वारी कोपरगाव अहमदनगर

2024-25 अहवाल िदनांक :
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एकूण 0.0200 0.0000 0.0200 0.05 0 0.35 0.05 0.45

152/1 0.0200 0.0000 0.0200 0.05 0 0.35 0.05 0.45

टीप :- उ त रकाना .३(अ) मधील लागवडी यो य े  हेच आकारणीस पा  राहील. पोटखराब े ावर आकारणी लागू नाही.

गाव नमुना सहा 
मधील न द

भूमापन मांक 
व उपिवभाग मांक

वसुलीसाठीे एकूण

लागवडी यो य े पोटखराब े
(लागवडी यो य 
नसलेले)

एकूण े आकारणी 
कवा जुडी

दुमाला 
जिमनीवरील 
नुकसान.

थािनक उपकर
िज.प. ा. प.

(हे.आर.चौ.मी) (हे.आर.चौ.मी)
(१) (२) (३अ) (३ब) (३क) (४) (६अ)(५) (७)(६ब)

(हे.आर.चौ.मी)

खाते मांक : 1282 ( य तगत खातेदार ) खातेदारांची नावे : पौ णमा बाजीराव गोड .

 हा खाते उतारा अिभलेख ७/१२ या डीिजटल वा रीत डेटा व न (िद. 22/01/2025  वेळ 06:00:48 PM रोजी)  तयार झाला  
अस यामुळे यावर  कोणा याही सही-िश याची आव यकता नाही. ८-अ डाउनलोड व वैध िद. : 22-01-2025  वेळ : 06:00:27 PM. , 
वैधता  0320000106213526 हा  पडताळणी मांक वाप न https://digitalsatbara.mahabhumi.gov.in/dslr/ व न तपासावी.
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वष : 22-01-2025गाव नमुना आठ - अ
धारण जािमन ची न दवही (कृिषक)

( आसामीवार खतावणी --जमाबंदी प क )
गाव:  तालुका: िज हा:वारी कोपरगाव अहमदनगर

2024-25 अहवाल िदनांक :
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158 978.0000 0.0000 978.0000 9780 0 68460 9780 88020

159 3.0400 0.0000 3.0400 30.4 0 212.8 30.4 273.6

160 1.5200 0.0000 1.5200 15.2 0 106.4 15.2 136.8

161 3.0400 0.0000 3.0400 30.4 0 212.8 30.4 273.6

162 4.5500 0.0000 4.5500 45.5 0 318.5 45.5 409.5

163 2.2800 0.0000 2.2800 22.8 0 159.6 22.8 205.2

164 9.1100 0.0000 9.1100 91.1 0 637.7 91.1 819.9

165 1.5200 0.0000 1.5200 15.2 0 106.4 15.2 136.8

169 1328.0000 0.0000 1328.0000 13280 0 92960 13280 119520

170 1337.0000 0.0000 1337.0000 13370 0 93590 13370 120330

180/1 461.4800 0.0000 461.4800 4614.8 0 32303.6 4614.8 41533.2

180/2 185.0000 0.0000 185.0000 1850 0 12950 1850 16650

गाव नमुना सहा 
मधील न द

भूमापन मांक 
व उपिवभाग मांक

वसुलीसाठीे एकूण

लागवडी यो य े पोटखराब े
(लागवडी यो य 
नसलेले)

एकूण े आकारणी 
कवा जुडी

दुमाला 
जिमनीवरील 
नुकसान.

थािनक उपकर
िज.प. ा. प.

(आर.चौ.मी) (आर.चौ.मी)
(१) (२) (३अ) (३ब) (३क) (४) (६अ)(५) (७)(६ब)

(आर.चौ.मी)

खाते मांक : 1469 ( य तगत खातेदार ) खातेदारांची नावे : गोदावरी बायो िरफायनरीज िल साखरवाडी .

 हा खाते उतारा अिभलेख ७/१२ या डीिजटल वा रीत डेटा व न (िद. 06/12/2024  वेळ 01:54:10 PM रोजी)  तयार झाला  
अस यामुळे यावर  कोणा याही सही-िश याची आव यकता नाही. ८-अ डाउनलोड व वैध िद. : 22-01-2025  वेळ : 05:49:13 PM. , 
वैधता  0320000106025726 हा  पडताळणी मांक वाप न https://digitalsatbara.mahabhumi.gov.in/dslr/ व न तपासावी.

 
. 1 / 3

वष : 22-01-2025गाव नमुना आठ - अ
धारण जािमन ची न दवही (अकृिषक)

( आसामीवार खतावणी --जमाबंदी प क )
गाव:  तालुका: िज हा:वारी कोपरगाव अहमदनगर

2024-25 अहवाल िदनांक :
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181/1 634.9800 0.0000 634.9800 6349.8 0 44448.6 6349.8 57148.2

181/2 11.5000 0.0000 11.5000 115 0 805 115 1035

187/1 889.8600 0.0000 889.8600 8898.6 0 62290.2 8898.6 80087.4

187/2 5.5000 0.0000 5.5000 55 0 385 55 495

188 137.5900 0.0000 137.5900 1375.9 0 9631.3 1375.9 12383.1

199 200.0000 0.0000 200.0000 2000 0 14000 2000 18000

167/1/1 1133.1800 0.0000 1133.1800 11331.8 0 79322.6 11331.8 101986.
2

167/10/ओपन पेस 19.9689 0.0000 19.9689 0 0 0 0 0

167/11/7 990.9257 0.0000 990.9257 9909.25 0 69364.7
5

9909.25 89183.2
5

167/12/4 275.6097 0.0000 275.6097 2756 0 19292 2756 24804

167/14/अंतगत र ता 270.3323 0.0000 270.3323 0 0 0 0 0

167/2/र ता ंदीकरण 15.1427 0.0000 15.1427 0 0 0 0 0

167/3/1 513.8541 0.0000 513.8541 5138.5 0 35969.5 5138.5 46246.5

167/4/ओपन पेस 444.5797 0.0000 444.5797 0 0 0 0 0

167/6/3 315.7000 0.0000 315.7000 3157 0 22099 3157 28413

167/9/ओपन पेस 11.1113 0.0000 11.1113 0 0 0 0 0

171/1/1/र ता ंदीकरण 13.9200 0.0000 13.9200 0 0 0 0 0

171/13/अंतगत र ता 12.1830 0.0000 12.1830 0 0 0 0 0

 हा खाते उतारा अिभलेख ७/१२ या डीिजटल वा रीत डेटा व न (िद. 06/12/2024  वेळ 01:54:10 PM रोजी)  तयार झाला  
अस यामुळे यावर  कोणा याही सही-िश याची आव यकता नाही. ८-अ डाउनलोड व वैध िद. : 22-01-2025  वेळ : 05:49:13 PM. , 
वैधता  0320000106025726 हा  पडताळणी मांक वाप न https://digitalsatbara.mahabhumi.gov.in/dslr/ व न तपासावी.
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वष : 22-01-2025गाव नमुना आठ - अ
धारण जािमन ची न दवही (अकृिषक)

( आसामीवार खतावणी --जमाबंदी प क )
गाव:  तालुका: िज हा:वारी कोपरगाव अहमदनगर

2024-25 अहवाल िदनांक :
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एकूण 10210.4774 0.0000 10210.4774 94232.25 0 659625.
75

94232.25 848090.
25

टीप :- उ त रकाना .३(अ) मधील लागवडी यो य े  हेच आकारणीस पा  राहील. पोटखराब े ावर आकारणी लागू नाही.

 हा खाते उतारा अिभलेख ७/१२ या डीिजटल वा रीत डेटा व न (िद. 06/12/2024  वेळ 01:54:10 PM रोजी)  तयार झाला  
अस यामुळे यावर  कोणा याही सही-िश याची आव यकता नाही. ८-अ डाउनलोड व वैध िद. : 22-01-2025  वेळ : 05:49:13 PM. , 
वैधता  0320000106025726 हा  पडताळणी मांक वाप न https://digitalsatbara.mahabhumi.gov.in/dslr/ व न तपासावी.
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वष : 22-01-2025गाव नमुना आठ - अ
धारण जािमन ची न दवही (अकृिषक)

( आसामीवार खतावणी --जमाबंदी प क )
गाव:  तालुका: िज हा:वारी कोपरगाव अहमदनगर

2024-25 अहवाल िदनांक :
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